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Sh- M-H. Sudan, Standing counsel fappl icants in t-1A./respclnJents irr OANone on behalf of applicants in OAnotice. des
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shri sudan- Iearned counser statecr that while
respondents had issued orders dated g.7 -2,,,,4 irr
compliance of directions of thie Court placing the
applicants in the grade and in the pay scales fl,
directed w-e-f - 1-r--r-986 and that action in regard to
arrears is in progress- As such, learned counsel has

scrught by virtue of Lhe present HA*L4o5/2ao4 a period of
two m.nths for f uII. compriance of the order ,f th.i.s
Count dated 16.S -ZOA4 with effect from today. Allowed-
Accordingly, MA is disposed of .,
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(Shanker Raju)

Member (J)^ (V.K.- Majotra
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